
BEFUR THE 2ENTR;L ADril JISTIRRTIVL Ti•IdUAL 

BANCALO E BENCH, 8/ANGMLORC 

DATED THIS THE THIRTEENTH JAY OF NE'JEISBER 1986 

p Present : Hon'ble Shri Justice K.S. Puttaswaniy 

Honb1e Shri P. Erinivasan 

APPLI c±i'± 'Ls 
Dhandaupa Bassappa Banchod, 
residing at Mole, Taluk:Athani, 
District Bolgaum 

(Shri J.K. Joshj • Advocate) 

V . 

Union of India by its Scrtary 

to Post & Telegraph 0 partment, 

New Delhi 

The Superintendent of Post, 
Chikodi Division Chikodi, 

Distt. Selgaum. 

The Sub-Divisional Inspector of 

Post Offices, Athani ub-Jivisicn, 
dthani-591 33/4. 

.00 	Vice-Chairman 

.. 	Membar () 

... 	Applicant 

K.M. Jir:ale, resident of Mol, 
Tal: Athani, Jist. Seloaum. 	 .•. 	Respondents 

(Shri U.V. Shailendra Kunar • Advocate 

for Respondents 1 to 3) 

This application has come up for hearing before this 

Tribunal to-day, Hon'ble Vice Chairman made the following 

ORDER 

Je have hoard Shri U.K. Jtshi learned counsel for the 

applicant and Shri J.V. Shailendra Kumar, learned additional 

standing counsel for central Government appearing for respon-

dents 1 to 3. 

2. 	In this transferred application, received from the High 

Court of Karnatake under Section 29 of the Administrative 

Tribunals Act, 19E5, (Thu Act), the applicant has challenged 

order N .PF/ED[Jd/Mola dated 18.5.1983 passed by the Sub-

Divisional Inspector, Athni (Inspector) removinc him from 

service. 



In a disciplinery proceeding instituted under the P&T 

Extra Departmental Agi.,nt (Conduct and Services) Rules, 1965, 

the disciplinery authority while holdinp that the applicant 
I' 

was guilty of the chaire levelled aainst him did not, how-

ever, award any punishment. In that view the. Superintendent 

of Post Offices (Superintendent) exercisinrj the powers of 

review conferred on him by Rule 16 of the rules, inflicted 

tLw penalty of removal from service against the applicant 

without, however, affording him an opportunity of hearing. 

In the impugned order the Inspector has only conveyed that 

order of the Superintendent. 

While the writ petition was peniJinq before the High 

Court of Karnataka, the Superintendent has made an order 

dated 9.7.184 which reals thus: 

I NIh AN POSTS ANJ TELEGRPPHS DEPAHTNhNT 

0/0 The Supdt. of Post Offices, 
Chikodi On. Chit<odi591291 

ulemo No.F-l/Vasc/83 dated at Chikodi tha9.7.1984 

Without prejulico to the reguler review under 

EDAs (C&S) Rules, 1964, the orders issued in this 

Office Porno No.F/EJDA/Nole dated 10.5.1983 is 

treated as cancelled. 

3d,1- Supdt. of Post Ohficws 
Chikodi On. Chikodi-591 201 

From this it is clear that the Suprintsndent himself had 

cencellad his earlier order on the basis of which the 

epplicarit has been removed from service. In other words 

the Superintendent himself had withdrawn his earlier adverse 

order made aqainst the applicant. When the Superintendent 
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had withdrawn his earlier order made against the applicant, 

the question of this Tribunal examininc its validity or the 

order communicated by the Inspector no longer arises. We, 

therefore, dismiss this application as having batoma 

unnecessary with no order as to costs. But this does not 

and cannot prevent the competent authority for making a 

fresh order in accordance with law. 

4 L ftS- 
VICE CHAIRIIAN 	P1ENBER (A) 
13.11.1986 	13.11.1986 
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